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Dr. Triguna Sen: Unless, as I explain-
ed according to the Constitution, the
Assembly passes a resolution, how can
we do it?

e

Shri Kartik QOraon: You talk of
social, cultural and emotional integia-
tion on the one hand and, on the
other, you talk of special universities
to be set up to specialise in the wel-
fare problem. I would like ‘o know
from the hon. Minister as to whether
he proposes to set up similar univer-
sities in other parts of the country; if
so,. may I knrow where they will be set
up?

Drx. Triguna Sen: If there is a necus-
sity, we will consider it.

Shri D. Amat: This university speci-
alises in the welfare of the hill tribe.
But I know when two students from
Orissa belonging te the hill tribe, sons
of Members of Parliament -who are
present here, approached the university
authorities for admission they were
refused admission. Then how do you
say that it is .for the welfare of the
hill tribe?

Dr. Triguna Sem: I have not under-
stood the question.

Mr. Speaker: What is there to ans-
wer? The Minister will consider it.

st <&t T WA G AZrEF FAT
W@ g fe FaEr 7 o o1 IA & I
wm famfrenas @ enor & afqar
| zg famfraEm § St wmrE
AT ¥ g9 § I faw froues fmn
2T o qEeIT @ 1 A A Far §a
#AET W I 5 qgiEr g
F ST AT 2 IR AAfEST ] W,
qETAT & T fz:raﬂ frer T &7 9
fFar s ?

Dr. Triguna Sen: I think at present
there is a system by which the stu-
dents of the hill areas who go to the
Gauhati University are being =ducated
free of cost. The provision is there.
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Mr. Speaker: One hon. Member mnade
some complaint about some admission
or something.

Dr. Trigung Sen: If he writes (o me,
I will look into it.

Code of Discipline for Political
Parties

*1234. Shri Ram Kishan Gupta: Wi
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government have under
consideration any proposal to intre-
duce a Code of Discipline for political
parties; and

(b) if so, the details thereot?

The Minister of ome Aiffairs (Shwi
Y. B. Chavan): (a) No. Si:.

{b) Does not arise.
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Shri Y. B. Chavan: Only at the time
of last General Elections. hefore tha
elections I had invited the leaders of
the Opposition parties to work eut
some sort of a code of conduct fer the
purposes of the elections. Some poli-
tical parties did respond and we work-
ed out a code of conduct. I think,
most of them tried to observe it

Shri Ram Kishan Gupta: May 1 know
what were the specific points that were
discussed in that meeting?

Sari Y. B, Chavan: As I said, the
main purpose was to work out some
sort of a code of conduct during the
election period.

Shri Shri Chand Goel: May 1 know
whether the All-India Secretary of the
Jan Sangh wrote to the Home Minister
to convene a meeting of all the parties
so that a common code not only for
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the election period but for il times
could be evolved and, if so, what is
the reaction of the Government to
that.

Shri Y. B. Chavan: As a maiter of
fact, this idea of having some sort of
a egode of conduct - for all wpolilical
parties was first discussed in 196t in
the National Integration Confarence.
Then, the matter was further disc' c:ed
in another Council or Executive Coun-
cil that was appointed by the National
Integration Conference sometirne i
1062. But I find that the matter iz not
further pursued.

Sir. it is not merely enough to have
a code of conduct. Unless there is a
desire of all the political parties to
have a code of conduct unless there is
the wuthority, the willingnese and the
will 10 implement the code of eriduct,
it is no use merely to have a cude of
conduct. We certainly feel that there
should be a code of conduct. It may
be merely an expression of view as
far as the Government is ccrecerned.

I have no doubt that such a csae of

conduct will certainly help. Buti, I do
not think. unless there is a desire of
all the political parties to have a code

of coduct. Government shouid take
initiative with no results.
Skri Piloo Mody: I would like tc

know whether in the last code of con-
duct there was any resgulation govern-
ing the facilities that Ministers got
during the elections. For instance, in
my constituency, while T was going
around alone in a jeep, the non. Home
Minister came there with a cavalcade
of seven automobiles with armed guards
and 700 helmeted policmen: accom-
panying him all over the place. I would
like to know whether that was part of
th2 code-

Shri Y. B. Chavan: I did go to the
hon. Member’s constituency. But I
travelled in a private car. If there
were policemen, possibly they were
also to protect the hon. Mewmber who
wag a candidate there.
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Mr. Speaker: You are going astray
now.

i FAT A WA : AT TG HYAT
g 939 faal § | 39 AT I a9 q
W@ T & AT L9 FIFT ISMET
IR § arfer wa Fw= gqAT i
FAIT FT FHF T FHT qH 7

Shri Y. B. Chavan: It is not a ques~
tion that Government should take
initiative in the matter. Personally, I do
feel, as a political worker of a opelitical
party, that certainly such a code of
conduct would be desirable. But I do
not think that Government can take
and should take an initiative in this
matter.

Shri Bishwanath Roy: May ! know
whether any proposal is under tlie con-
sideration of the Government for ad-
opting some measures regarding a
code of conduct, which might check
talse allegations by any politicai party:
against others.

Shri Y. B. Chavan: This is a desir-
able proposition of the howu. Member.
Acharya Kripalani also has recently
written an article in which he has
pointed out the necessity of such a
code. It is a question of afl the part-
ies not the Government,

Shri Surendranath Dwivedy : The
Santhanam Committee had recom-
mended that the sources of finance of
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pelitical parties should be made public
apd the audited accounts should also
bé published May I inow whether
the Homre Minister has disoussed this
agpect ef the uestion with other poli-
tical parties to devise -ome means 8s
to how this could be done szo far as
1o political paries functioning in this

country ale concerned”

Bbhri ¥. B. Chavan' Onl, last weex
or the week before, there was a b
‘question in this House and I have
explained the Government's atutuce .
this matter The Santhanam «oni-
mittee has made a 1ecommendation 1t
this mat'er and this .ecua mendadon
is under exammuation We are ovait-
ing the reaciun of the Eiertior Lnm-
mission 1n this matier

WIQTe URo AT - AATHERT A
ug a1 ¥ qavm P f fag FT 18
®EFE IATA § M T8 944 G & |
¥ 9g AT R 33w S W
WTATHE FT AT 2 AT SHST 4T 7AT
oot mfen wanfar var gmr o wi—
AEIEE { gn AR A A 47 Ao Ay
W% wrTEez ax7am, fqui 37 ot
¥ ¥figr o T write ol § e
wRT WY g §u Wt A w7 am ? & AT
weRT ¥ wz WY quAT WmgAT g e AT
warfedy ag a1AT AEA T FAT TATT
o ey A% A 3

Shri ¥. B. Chavan: The hon en:
ber has made a reference 1o certmn
specific things Though this does not
concern this question, I owe an FX-
planation to him He made a reler
ence to the code of conduct at Bhut
dhar It was not broken because the
Congress Party in that very meeting
itwelf has sought a permission af*er
the movement of Bamyukta M.la-
rashira Parishad, the whole po'itical
Hfe was completely changing rud so
till 1962

Bhri S. M. Joshi- After 196 yLu

have broken it
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Shri Y. B. Chavan: ! have net
broken 1t '

Shri Hem Barua: In view o! the
fact that political turn coatism has
almost become a dharma with the
modern Indlan democracy after the
lost elections—every morning you
of Haryana Cabinet uttiw

hea: .
expanded, one morning got up
and saw that six Ministers had

been included to in the Haryana
Minstry and this morming I find
that another Minuster hag been
included—may 1 know whether the
hon Home Minister, as an oulstanaing
leader of an outstanding party, s going
to take an initiative in this matter n
the direction of preserving m man-
taming certain code of vonduct in this
particular mattes He must show the
example his Party must show the
example [ want to snow whethi: be
i~ gong to do 1t or ml

Shri ¥ B Chavan' It 15 not a yues-
tion of merely my wishing or desiring
it It is a question of creating the will
in the pohtical life of the country and
for this all the political parties will
have to take the initlative and will
have to observe the code of conduct

Shri P C Sharma' May I krow it
the hon Minster 1s aware of the fuact
that his hon predecessor, Mr. Gulzari-
lal Nanda, devised <everal cudes of
conduct and put them forth also May
I know If he has seen now those cudes
of conducl have worked and after
having seen them, will he not be in a
position to formulate a code of conduct
which can put an end to the allegaticas
put forward by those hon members?

Shri Y. B. Chavan: No answer

Mr Speaker: No answer Mr Ser'u-
yan

Shri Sethiyan: The introductiun of
a code of discipline to various pulitical
parties has become a desirable aspect
to keep the purity and the high stan-
dard of gemocracy, But the pernicieus
aspact of the Indian democracy is the
atrmosphere which is created by %ae
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com ames contribution to the oolitical

u— es. 1 want to know whether Gov-
ment hzs got any proposal under
consideration to 'stop completeiy the
companies’ contribution to political

I"
yer]

i Y. B. Chavan: This is also one
:}ecognmendations of the San-
am Comimittee and thix is exactly
at 1 have said. This is being con-

ed and examined in ditlerent
stries.  Particularly, we are await.
he views of the Election Com-
ion in this matter.

rimati Sushila Rohiagi: Jn view
the increasing nccurrence of cros-
ing the floor and defections in various
ical parties. would Government
sider the desirability or the neces-
y of the reople concerned re-s2eking
lection. if they intend to join a new
irty, before they actually join it?

Shri Y. B. Chavan: Nowadays, cros-
ing the floor has become 5 parliamen-
ry privilese, perhaps., I really de
tiot know whether we couid dn any-
‘thing in the matter. But if a person
~ has gone to the.people with on= man-
 date and got elected, in case he charges
it is ce.tainly desirable that hbe

seeks another clection.

~ Shri Hem Barua: We car amend the
onstitution for the purpose.

Speaker: Now, the all-Party

ber Shri Yashpal Singh.

sframate fag © § qY 2w 1 HEHY
, & T 990 U FAATT FT AT F
T I} FT AT TEY |

. ¥MT 97 F fHgvd 99 97 4n
[ i_n LR e (F e T R A
AEifeg g 7T 97 39 F 73 fu-
FRY & T SR aF T2 arf 2
f‘ﬂfz 7% Tefaw aief § e g
.ﬁ:@'!fw‘taéwﬁrwfgmm AT
Fgi WE‘T=‘TE{T%? ST F qAT GT F
E %fm%fmfw"mm
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FIAT KT ZT FY T TI7 F LiAT § AT
7T FAA TE A Wi g A@AT §,
a1 9 w7y arirs 5327 {9 72 § uHo
fre fom 7 gxfiwr § v A3 fav 7
AT {FEE AT FE | WA
AAAT QI4A-47 TR JAGT F &7 (F99717-
1T HEA HT TANT Tg) 27 2 | qIAT-
a% F fazra 99 F foo a9 § 139
fao wradfas oifeat & fam e a2
Frar-Afgar £ J&a T gzAT 7

Edl

Shri Y. B. Chavan: I agree with the
hon. Member but I hops he wwould
start it with his own State first
charity begins at home, and if he gives
this advicz to some of the pcopie who
have left the Congress in UP, possibly,
things would be starting well.

Shri Ranga: In view of the fact {hat
our people are- by and large power-
orientad and fortunately, the one-party
monopoly of all the State Governments
has come to he broken. would Govern-
ment give, some careful conzideration
to th= suggestion made by our party as
well as the other peorties that a few
months before the elections, the party
in power should resign from office and
make way for the President’s ruie so
that at the time of the elections, no
single party would have any advan-
tage?

Shri Y. B. Chavan: I do not think
that that is an acceptable suggestion
because nowhere is it observed in a
parliamentary democracy.

Shri Mancharan: We can set an ex-
ample. Why should it not be obszerved
here?

Shri Bedabrata Barua: Recently, the
tendency to blame the Centre for all
the ills and difficulties of the States
has reached such proportions as tc in-
jure the fabric of Indian unity. Will
the hon. Minister, therefore, consider
the question of convening a meeting
of all the political parties and also
the State Governments so as to lay
down rules regarding the financial
allocations etc. that would he satis-
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fattory 1o all the States s0 that there
wotlld be no cause for grievancs what-
sosver and the Centre would not be
bldmed for what happens in the States

Me. Speaker: That has no bearing on
the main question

i WA T W : yoTaR e
W1 g & wOR A v awar &1
Y gy & fagray W saifar
v gt o @ g enfa
®Y o, avlt s W a1 5
yen # wigerare o A faliw
frder@ & 1 ¥ wEw R 7 AT
W gifear 1 de T w7 Y WY
"X saw & faoe 3o AW wm
TG NG A | qTx { 91 A qF AT AT
fis sw et 7 gr 2 a W v T
aft ar | O T 7= wEET W T e
R aifae 7 & fr ag w3y 57
WTHAT Y ST F0® ART-TTHAT HY WK
QT B qArd fip & s eran
oY, ag Iy A ar ?

8hri Y. B, Chavan: No, I cannot
make that statement,

#ifive dw orofrat § e
-‘-
*1235 W) gON & WAy
»ft wwTy T i
= AATER :

o argRae AT

T AR Aqr gAATR qRAT g T@T
ot por w5 fiw

(%) ¥ faguir 3w sy ¥
gzt & a1t § W gy & fad g
%t of afafy 7 adfi fadely Ae weofort
F T q e WA E,
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& g W WA : WA el
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s T Y | Pl iy & a e
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o g, : foerT aw mwwr oW,
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